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IN THE CEWTRa ADMINISTRATIVE TRIBUNAL HYDERAS.AT) BENCH AT HYDEPABAD 

O.A.NO.. 54( /93 

Date of Order: 6/7-93 

Between I 

DivisiOnal Fiailvay Manager, () 
South cetitral Railway, secunderabad, 

perrnnncnt tly InzctOr (Con) 
S.C.Rly, secunderabad. 

Q-iiefi Signal Inspector, 
Signal & TelecOmUfl1ca0fl rpartment, 
S.C.RJ-y, Secunderabad. 

S. 

I' 

Applicants. 

and 

 

presiding officer, Labour Court, 
NarayanaWida, A.P. Hyder.abad. 

Respondents. 

P.r the hpplicafltsL Mr.N.I:.DeVrai, SC .f or Rlys. 

For the RespOndefltSt 
	

OS 

CORMI& THE HOi\1T BLE l'fft. JUSTICE V.NEELAIRI PAD VICE CHAIRMAN 
T fl 

THE HO1TBLE 
The Tribunal made the following order:- 

Admit. The operation of the order dated 11-3-92 

in C.M..P.NO. 133 /8is suspended until further orders. 

Issue notice to the flespondents. 

post the case on 6.9.93. 

Pin 
To 

The  DivisionS]. Railway Manager (B.G) S.C.Rly, secunderabad. 
The Permanent way Inspector (Con) s.C.Rly. secunclerabad. 
The Chiet Signal Inspector1 Signal & Telecormrnflication 
Department, S.C.Rly, Secunderábad 

The presiding Officer, Labour Court, Narayanaguda, Hyderabad. 
S. One copy to 14r.N.R.Devrai, Sc for Rlys. CAT.HYd. 

One copy to Nr. 
One spare copy. 

pvrn 



C 
TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ;.DINISTRATIVE TRIBUNAL 
1-IYDEPABAD BENCH AT HYDERABAD 

THE HON'BLE MR.NJSTICE V.NEELADRI RAO 
VIdE CHaIRMAN 

/t'D 
THE HONtELE  MJ.A.B.GORTY ; MEMBER(AD) 

THE HON' BLE fIR ..T . CHItNDRASEKHAR REDLY 

( 	 MEMEER(J) 

THE HON'BLE MR.P.T.TIRUVENGADAM :M(A) 

Dated : 	- -1993 

0 RDER/cRJDGM&N-e 

M.A. /fl.A.,: C.P.. No. 

in 

O.A.No. 

•T.A.No. 	 (w.p. 	 ) 

Admitted and Interim directions 
issued 

plan 

Ai1)DWed 

ni4posea of with directions 

Di$missed 

Dihrnissed as withdrawn 

r4smisseci for default. 

R/'Jectedl Ordered 

No order a.s,to costs. 
r,. - -- 	---. 

' 6'4t1o1 AIhriti$ftq Uvs T,jh,ni 
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